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O.A. NO. 170 of 2024

IN TIII.], MA'I"IF]R OF-:

News Itern'l'itled llarricadc,
Illegal Sand Mining Posc'l'hreat'l'c.r
W(lll Rivcrbank Appcaring In
't'hc Shillong'l'irnes Dated- 29.06.2024 .. Applicant

RI.ll'LY ON lll,l,lIALI,'OI.' RIISPONDI'1,N1' NO. 2

l, Jagdish (lhclani, IAS, thc I)cputy (lomtnissioncr ol Wcst Garo

lIills District, 'l'ura, Government of Meghalaya having office at the

I)eputy (lornmissioncr Olllcc, Wcst (]aro IIills I)istrict, 'l'ura,

Meghalaya 194 001, prcscntly in Shillong, do hcrcby solcmnly al'llrrn

and state as under

1. 'l'hat I ant prescntly postcd as the t)cputy (-'otntnissioner <lf'Wcst

(laro IIills I)istrict, 'l'ura, the l{cspondent No.2 in the captioncd

casc Ilcing conversant with thc facts and rccords of thc present

casc in rny official capacity, I am competcnt and authorized to

swcar this alfidavit.

2. 'l'hat this ilon'blc 'l'ribunal has bccn pleased to takc suo tnttto

cognizance of the issuc ol soil erosion of ernbankrnent of Rongai
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LAMARE river and vidc ordcr dated 30.01 .2025 dirccted the deponent herein
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and thc I)ivisional Irorest Offlccr, West and South (iaro tlills to flle

allldavit indicating action taken on thc sccond rcport filed by the

Meghalaya State Pollution Control Board and thc earlier aI'f idavit

of thc deponenl hercin

3. 'l'hat it is most rcspcctlully subrnitted that thc (iovcrntnent o1'

Meghalaya has constitr-rtccl [)istrict [.evcl 'l'ask l;orcc (l)1.'l'F) in all

the clistrict to prcvent, idcntily and take action <ln thc instances o1'

illegal mining in thc district. 'l'he task lbrce is headed by the

I)cpLtty (lomrnissi<lncr of'thc clistrict and the conccrrrcd I)ivision

Irorest Ofllccr is the Mcrnber-Sccretary of the said 'l'ask liorce. As

such the dcponcnt hercin is liling the present alfidavit on behalf of

hirlsc[1-as wcll as thc I)ivisional l]orcsl O1'1iccr, Wcsl & South

(laro tlills which may kindly bc acccptccl by this IIon'blc'l'ribunal

in cornpliancc with the orders passed on 30.01.2025.

4. 'I'hat on the very next day ol'the orders passed by this fIon'ble

'l'ribunal, a team of lrorcst and Ilnvironrncnt I)eparlrlent o1' the

(lovcrnrncnt o1'Mcghalaya, lcd by l{angc Iirlrcst O1'llccr, conducted

a field inspection on the locations specified in the repofl submitted

by the Meghalaya Statc Pollution Control Iloard (MSITCI))on

:i 1.01 .2025 and lbund sand dcposits on thcse locations, however,
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when cncluiries were madc frorn villagers, they did not cooperatc

471



aJ

with the team and refuse to divulge any names o1'the persons

responsible. A copy o1'thc rep<lrt of'the Rangc l;<trcst O1'1lcer, I/C

Ilollaidanga Rangc datcd 31.01 .2025 is anncxcd hcrcwith and

rnarked as ANNI.IXURI| R/l

5. '['hat the reporl was put before the District I-evel 'fask Force

(l)t.1'l:)in its rnecting dated 07.02.2025, chaircd by thc I)eputy

Commissioner and attendcd by the DIiO, Superintendent of Police,

West Gar<l I lills, 'l'ura and other concerncd of'flcers for further

action to ide'ntily thc persons rcsporrsiblc and takc action against

them.

6. 'l'hat thc I)1.'l'l; dccidcd to constitute a tllock Lcvcl 'l'ask lrorcc

with spccillc directions to dcal with thc issuc o1- illcgal sand rnining

in the Chibinang arca on Rongai Rivcrbank by idcntilying thc

culprits, recornmcnd action against thcrn and sprcad awareness

about nuanccs of illegal rnining activities which will harm thc

villagers thcrnsclvcs. 'l'hc Illock Levcl 'l'ask I:orcc was dircctcd to

submit its rcport on all the above issucs. A copy o1'thc minutes o1'

rneeting o1' [)istrict Lcvcl 'l'ask Irorce dated 07.02.2025 is annexed

hcrewith ancl nrarkcd as ANNIiXtJRFI R/2

'fhat thc ol'fice of the Deputy Commissioner, Wcst Garo Hills

(t
a
U;
=Io
ci
C'
a,0)
E

dogo
rDa
E
Eo()

REG. t'lo. 22720
EXP.01. l5/09'2028

E

EAST S

{
* constituted the Illock Level 'I'ask Iiorcc vide order datcd
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1l .02.2025 consisting of <l[ficcrs fi'om I)istrict administration,

Forest l)epartment, 'l'ransporl [)eparlmcnt, MSPCB and Water

Itcsourccs l)epartme nt and vidc letter of same date issued

directions to ensure identiflcation of violators and suitablc action

against them and submit report in scven days. Copies of the order

constituting rhe lllock [,evcl 't'ask liorce datcd 11.02.2025 along

with lctter directing the task fbrce to submit action taken report

<lated 11.02.2025 are anncxed hcrewith and marked as

A N N I,l X t.l It Fl lU3and A N N I,lX LJ RI,l IU4 respccti ve ly.

g. 'Ihat thc Illock l-evel Task liorce has conducted raids on

14.02.2025 and 17.02.2025 in the area identified by the MSPCB in

their rcporl and identilledlgpersons responsiblc tbr illegal mining

by recording statements of the headmen/elder men of concerned

villages and thereafter nabbed those persons and recorded their

respective statepents. A copy of'the report o1'the tllock [.evel 'l'ask

Irorce dated 18.02.2025 along with list of persons fbund involvcd

in illegal sand mining is annexed herewith and marked as

ANNI,XURIi TU5.

'I'hat the perpetrators have expressed willingness to pay requisite

penalties for compounding of the offences and gave undertaking

not to be involved in illegal sand mining. Copics of the statements

Er sl rxAsr HtLLs
i;.r:r l;:'t ?2120

.EX.1t.rr. irr;9,Z0lE
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of thc village elder-rnen and thosc o1'the identificd pcrpetrators arc

annexed hcrewith and marked as ANNI,l,XtlRIt R/6 (Colly).

10. 'l'hal along with tllock [.evcl 'l'ask [;orce, thc lrorcst I)eparlrnenl

has scizcd all the illegally rnined sand availablc on the sites

indicatcd by the MSPCI] and thc 'l'ask liorcc on 17.02.2025 and

upon prayer o1' the offenders, compounding ordcrs have been

passcd indicating thc cornpounding f'ec. ('opies ol-all scizure orders

and indernnity bonds furnished by thc oI'fenders are not being

anncxed lbr sake ol'brevity which shall bc produced as and whcn

directed by this IIon'blc 'l'ribunal. A copy o1- one of the seizure

rncmo dated 17.02.2025 is annexcd hcrcwith and rnarkcd as

ANNI.]XURII, R/7.

I I. 'l'hat conscqucntly, thc office ot'the I)ivisional I;orcst O11lccr, who

is aLrthorized undcr Scction 23n of thc MMI)R Act, 1956 1br

cornpounding o1'of-fences cornrnittcd unclcr the MMI)R Act, 1956

had passcd cornpounding orders against thc ol'I'enders who havc

cxprcsscd willingness to pay pcnalty and cornpound the ol'lbnces

vide orders dated 25.02.2025, directing payment of the

cornpounding l'ce within onc rnonth. lailing which the of'fencc

rcports shall tre fbrwardcd to corlpctcr-rt courts lor lurther criminal
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bcing anncxcd 1'or sakc of brcvity which shall be produced as and

when directed by this Flon'ble 'fribunal. A copy of one of the

corxpounding orders dated 25.02.2025 is annexed herewith and

rnarked as ANNI'.XURtt R/tt.

'l'hat the unclaimed illegally mined sand, scized in the above

opcration, has now been put to auction vide auction notice dated

24.02.2025 and shall be disposcd of in accordance with law and thc

money realized shall be deposited with Govcrnment exchequer. A

copy o1'auction notice issued by the of ficc of l)ivisional Forest

Of flcer, West & South-West Garo IIills datcd 24.02-2025 is

annexcd hcrcwith and markcd as ANFIXURIt R/9.

'l'hat apar-t tiom the above proceedings initiated alicr the orders

passcd by this IIon'ble 'l'ribunal, several persons have bcen

apprchendcd, and seizures o1' vchiclcs, ecluipmcnt and sand has

bccn taken in the past also. A list of ofl'ences rcported qua illegal

rnining and transportation o1 sand undcr jurisdictittn of Divisional

I:orest O1'1lccr, Wcst & South-West Garo IIills in last six-rnonths is

annexed herewith and rnarked as ANNUXUIfE, IUl0.

'l'hat it is most respectlully submitted that the District

Administration is rnaking all efforts to spread awareness and

scnsitize people o1'the nearby villages about nuances of illegal and
ItltA,'il *l(. LS
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unregulated sand mining. 'l'he local villagers used to indulge in

stnall-scale sand rnining as thc only source <lf incorrc firr thcrl in

rainy season when agricultural activities cannot be carried out

Reccntly, one o1'the villagcrs has applicd fbr grant o1- sand rnining

lcasc and has bccn accordcd letter ol' into-rt by thc State

(iovernment on 15.12.2023, renewed on 3 I .01 .2025, and

Iinvironr.nental Clearance bv SITIAA on 19.07.2024 and is awaiting

lurther clcaranccs fior-tr MSPCII and Statc (iovcrnrncnt 1br grant o1-

leasc. Oncc, legal sand r.nining colxmcnces in the area it will

provide ernployrncnt to local villagers who wcrc indulged in illegal

activities carlicr. Copies of'[.etter o1'Intcnt issued by thc Statc

(iovernment dated 15.12.2023 and :i I .01 .2025 are anncxed

hcrcwith and rrarked as ANNI,l,XtJRli R/t I (Colly). A copy o1'thc

Iinvironrnental (-'learar-rce issued by SIrlAA, Meghalaya datcd

19.01.2024 is anncxcd hcrewith and rnarkcd as ANNI']XLJRIi

R/|2.

15. 'l'hat in addition to the above action and cl-forts, the ol'fice o1'

I)eputy (lorrrr-rissioncr, Wcst (laro IIills, 'l'ura had issucd ordcr

undcr Section 163 of'tlhartiya Nagarik Surakhsha Sanhita (llNSS),

2023 dated 17.02.2025 prohibiting any sand rnining activity

dd
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without obtaining necessary perrnissions rcquircd in law to carry
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out such activities. A copy ol'order issued by the office of Deputy

Commissioner, West Garo Flills, 'fura dated 17.02.2025 is annexed

hercwith and marked as ANNIi,XURII, t{/13'

16. 'that it is most respectlully submitted that the State of Meghalaya is

making all efforts to curb illegal mining in the State and spreading

awareness to encourage the tribal population to carry on mining

activities only by obtaining necessary permissions in accordance

with law. 'l'he aforesaid affidavit may kindly be taken on record in

compliance of the orders passed by this Flon'ble and the matter

bJ may be disposed o{'with appropriate directions'
I

It is prayecl accordinglY

Hitlso Tura"

VE,RI}'I(]A'I'ION

verifred at Shillong on this 27't' day o1'Iiebruaty 2025 that thc content of

thc abovc a{'lldavit is truc and corrcct to thc bcst tlf tny knowlcdgc and

bcliel' bascd on ofl'rcial rccords of thc (iovernrnont of Meghalaya and

that nothing is false and nothing material is concealed therefrom

me this
nent is-*

by
I Certify that th; cDn:..nts of rhe Affidavit are
read over and Ex;la jred to the Deponent

.rrho verified the same before me.

Queenborn Lamaro
NOTARY

East Khasi Hills Dlstrict
=..=.. Reg. No.22720

0w
k-.::

EAST KHAST I{ILLS
REG. r{O. ?2720

EXP.0T.1tm/202E

LAMARE
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West Hills' Tura.
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GOVERNMENT OF MEGHALAYA File No....

OFFICE OFTHE RANGE FOREST OFFICER
Regd. No.32.4
Dala.. 2//l2s

HOLLAIDANGAFOREST RANGE:: HOLLAIDANGA

TWESTg

Memo No. HD/102(Sand) /2024-25/3 2. Dated Hollidanga,tho 24p1 202s5

From: The Range Forest Officer

/C Hollaidanga Forest Range

To

The Divisional Forest Officer

West& South WestGaro Hills (T)Division, Tura

Sub: 0.A No.919/2024 on llegal 'sand mining in Chibinang,WestGaro Hills District

reg

Ref: No.MSPCB/TB-98/2024/2024-25/18

Sir,

With referenceto the subject cited above, have the honour to report you that

as per your verbalorder at your Office Chamberon30hJan/ 2025regarding llegal sand mining

in Chibinang Area, WestGaro Hills District. On 31Jan 2025 wentfor inspectionalong with

my staff to the llegalspot. During my inspection, no one was seen at the spot extracting the

sand. However, at different locations as mentioned in the report, some of the illegally

extractedsands are stillremaining at the site and noonehad come to claim the sand. The GPS
Location and Photograph of the place of ilegally extractedsand are enclosed herewith.

This is for favour of your kind information and necessary action.

Enclosed:

1.List of Illegal sand mining in Chibinang area.

2. Photograph and Location

Yours faithfully

RengeForest Officer

VcHotlaidanga Range
WestGaroHils.

ANNEXURE R/1 9
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SI. No.

1.

2.

3.

4.

5.

6.

7.

8.

9.

10.

11.

12.

13.

14.

15.

16.

17.

18.

19.

20.

List ofllegal Sand mining in Chibinang area, West Garo Hills District

Name Location LatLong

Phone GPS

(Unknown) Bholarbhita, Chibinang N=25° 879,75 N=25° 52,784

E =090° 072,91 E =090 04,373

(Unknown) Bholarbhita, Chibinang N=25° 879,63 N= 25°52,775
E =0900073,18 E =09004,391

(Unknown) Bholarbhita, Chibinang N= 25° 878,99 N= 25°52,738

E =090° 074,14 E =090° 04,446

(Unknown) Bholarbhita, Chibinang N= 25° 876,669 N= 25°52,603

E =090° 074,67 E =090° 04,481

(Unknown) Bholarbhita, Chibinang N=25° 86,997 N= 250 52,200

E =090° 07,487 E =090° 04,494

(Unknown) Bholarbhita, Chibinang N= 25° 869,20 N= 25° 52,151

E =0900° 076,41 E =090° 04,582

(Unknown) Bholarbhita, Chibinang N= 25° 868,204 N= 250 52,138

E=090° 077,865 E =090° 04,675

(Unknown) Chibinang -Agia Road Bridge N= 25° 862895 N= 250 S1,463

E =90° 083932 E =090° 05,023

(Unknown) Bholarbhita, Chibinang N= 250 873.55 N= 25.52414°

E=090°078,52 E 090.047140

(Unknown) Bangalkhata, Chibinang N= 25.872772° N= 25.522210

E =90.0787680 E =090.04436°

(Unknown) Bangalkhata, Chibinang N= 25.864998 N=25.515400

E =90.0846120 E =090.05045

(Unknown) Bangalkhata, Chibinang N= 25.8651350 N= 25.515450

E 90.0847050 E 090.05050º

(Unknown) Bangalkhata, Chibinang N= 25.8653470 N= 25.515530

E =90.0849280 E =090.050560

(Unknown) Bangalkhata, Chibinang N=25.865660° N= 25.515650

E =90.0851100 E =090.050640

(Unknown) Bangalkhata, Chibinang N= 25.8660820 N= 25.515 790

E =90.0852970 E =090.05070º

(Unknown) Bangalkhata, Chibinang N= 25.8666780 N= 25.520010

E =90.0855800 E =090.05080º

(Unknown) Bangalkhata, Chibinang N= 25.8667400 N= 25.520040

E =90.085542o E = G90.050800

(Unknown) Bangalkhata, Chibinang N= 25.866930° N=25.520100

E =90.0855170 E=090.050800

(Unknown) Bangalkhata, Chibinang N=25.8671970 N= 25.520190

E =90.085625o E =090.050830

(Unknown) Near Rongai Valley Dam N= 25.8582720 N=25.512970

E =90.0855400 E =090.050790

FianaeForest Oficer

VeHotteidanga Rarige

West Garo Hils.

10
479



1. Phone = N = 25.87975⁰ E = 090.0721
GPS = N = 25.52784⁰ E = 090.04373

Comments :
Approximately 2.5 Cubic Meter of Sand was found at the spot. However, no one claimed for
the stock and it is seized and kept as unclaimed seizure.

2. Phone = N = 25.87963⁰ E = 090.07318
GPS = N = 25.52784⁰ E = 090.04373

Comments : Approximately 1.3 Cubic Meter of Sand was found at the spot. However, no one
claimed for the stock and it is seized and kept as unclaimed seizure.

11
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3. Phone: N = 25.87899⁰ E = 090.07414⁰
GPS: E = 25.52738⁰ E = 090.04446⁰

Comments :
Approximately 2.00 Cubic Meter of Sand was found at the spot. However, no one claimed
for the stock and it is seized and kept as unclaimed seizure.

4. Phone: N = 25.87666⁰ E = 090.07467⁰
GPS: N = 25.52603⁰ E = 090.04481

Comments :
Approximately 1.00 Cubic Meter of Sand was found at the spot. However, no one claimed for
the stock and it is seized and kept as unclaimed seizure.

12
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5.Phone: N = 25.86997⁰ E = 090.07487⁰
GPS: N = 25.52200⁰ E = 090.04494⁰
Comments :
Approximately 0.55 Cubic Meter of Sand was found at the spot. However, no one claimed for
the stock and it is seized and kept as unclaimed seizure.

6. Phone: N = 25.86920⁰ E = 090.07641⁰
GPS: N = 25.52151⁰ E = 090.04582⁰

Comments :
Approximately 0.5 Cubic Meter of Sand was found at the spot. However, no one claimed for
the stock and it is seized and kept as unclaimed seizure.

13
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7. Phone: N = 25.868204⁰ E = 090.077865⁰
GPS: N = 25.52138⁰ E = 090.04675⁰
Comments :
Approximately 1.00 Cubic Meter of Sand was found at the spot. However, no one claimed for
the stock and it is seized and kept as unclaimed seizure.

8. Phone: N = 25.862895⁰ E = 90.083932⁰
GPS: N = 25.51463⁰ E = 090.05023⁰

Comments :
Approximately 2.5 Cubic Meter of Sand was found at the spot. However, no one claimed for
the stock and it is seized and kept as unclaimed seizure.

14
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9.Phone: N = 25.87355⁰ E = 090.07852⁰
GPS: N = 25.52414 E = 090.04714⁰

Comments :
Approximately 0.4 Cubic Meter of Sand was found at the spot. However, no one claimed for
the stock and it is seized and kept as unclaimed seizure.

10.Phone: N = 25.872772⁰ E = 90.078768⁰
GPS: N = 25.52221⁰ E = 090.04436⁰

Comments :
Approximately 2.1 Cubic Meter of Sand was found at the spot. However, no one claimed for
the stock and it is seized and kept as unclaimed seizure.
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11. Phone: N = 25.864998⁰ E = 90.084612⁰
GPS: N = 25.51540⁰ E = 090.05045⁰

Comments :
Approximately 1.00 Cubic Meter of Sand was found at the spot. However, no one claimed for
the stock and it is seized and kept as unclaimed seizure.

12. Phone: N = 25.865135⁰ E = 90.084705⁰
GPS: N = 25.51545⁰ E = 090.05050⁰

Comments:
Approximately 4.5 Cubic Meter of Sand was found at the spot. However, no one claimed for
the stock and it is seized and kept as unclaimed seizure.

16
485



13. Phone: N = 25.865347⁰ E = 90.084928⁰
GPS: N = 25.51553⁰ E = 090.05036⁰

Comments:
Approximately 9.7 Cubic Meter of Sand was found at the spot. However, no one claimed for
the stock and it is seized and kept as unclaimed seizure.

14. Phone: N = 25.865660⁰ E = 90.085110⁰
GPS: N =25.51565⁰ E = 090.05064⁰

Comments :
Approximately 2.00 Cubic Meter of Sand was found at the spot. However, no one claimed for
the stock and it is seized and kept as unclaimed seizure.

17
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15. Phone: N = 25.866082⁰ E = 90.085297⁰
GPS : N = 25.51579⁰ E = 090.05070⁰

Comments :
No Stock of minor mineral ( Sand) was found at the spot, however after inspection it was
seen that illegal mining of sand use to occur at the mentioned location.

16. Phone: N = 25.866678⁰ E = 90.085580⁰
GPS: N = 25.52001⁰ E = 090.05080⁰

Comments :
Approximately 14.00 Cubic Meter of Sand was found at the spot. However, no one claimed
for the stock and it is seized and kept as unclaimed seizure.
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17. Phone : N = 25.866740⁰ E = 90.085542⁰
GPS: N = 25.52004⁰ E = 090.05080⁰

Comments :
Approximately 2.55 Cubic Meter of Sand was found at the spot. However, no one claimed for
the stock and it is seized and kept as unclaimed seizure.

18.Phone: N = 25.866930⁰ E = 90.085517⁰
GPS:N = 25.52010⁰ E = 090.05080⁰

Comments :
Approximately 4.5 Cubic Meter of Sand was found at the spot. However, no one claimed for
the stock and it is seized and kept as unclaimed seizure.

19
488



19. Phone: N = 25.867197⁰ E = 90.085625⁰
GPS: N = 25.52019⁰ E = 090.05083⁰

Comments:
Approximately 1.8 Cubic Meter of Sand was found at the spot. However, no one claimed for
the stock and it is seized and Reported as unclaimed seizure.

20. Phone: N = 25.858272⁰ E = 90.085540⁰
GPS: N = 25.51297⁰ E = 090.05079⁰

Comments :
Approximately 1.3 Cubic Meter of Sand was found at the spot. However, no one claimed for
the stock and it is seized and kept as unclaimed seizure.
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Additional Comments:
Location No.12 to 19 area belongs to Gaon Bura of Bangalkhata Village, Named Shri: Sofiqul
Islam Bepari he was not present at the time of inspection as he was out of station ( inform
by his neighbour). No one was willing to co-operate when we asked around the passer by
for the name of the culprits who were extracting the sand illegally. The whole community of
Chibinang area is involved in illegal mining as their means of livelihood.
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To, 

No. B/16/VIL/DLFT/ 3/ 

Sub: 

Sir, 

Enclosed: 

GOVERNMENT OF MEGHALAYA DEPARTMENT OF FORESTS & ENVIRONMENT OFFICE OF THE DIVISIONAL FOREST OFFICER West & South-West Garo Hills (T) Division, Tura 

The Deputy Commissioner, 
-Cum 
Chairman, District Level Task Force, West Garo Hills Tura. 

Forestilla, 

As above. 

Memo No. B/16/VIWDLFT/ 3 /5r 20 
Copy information and necessary action to: 

With reference to the subject cited above, please find herewith attached minutes of the meeting of District Level Task Force to check illegal mining and transport of minor minerals held at Chamber of Deputy Commissioner, West Garo Hills, Tura on 06.02.2025. This is for favour of your kind information and necessarù action. 

Tura � 794 002 

1. The Superintendent of Police, West Garo Hills, Tura. 

Minutes of the meeting of District Level Task Force to check illegal mining and transport of minor minerals held at Chamber of Deputy Commissioner, West Garo Hills, Tura on 06.02.2025. 

Dated 'Tura, the 

2. The District Transport Officer, West Garo Hills, Tura. 

5. The Divisional Mining Officer, Williamnagar. 6. Shri. Parnison B. Marak, Dy. SP(Retired). 

3. The Member Secretary, Meghalaya State Pollution Control Board. 

Yours faithfully, 

Datèd Tura, the 7 

4. The Executive Engineer, Water Resources Department, West Garo Hills. 

Feh., 2025. 

Divisióhal Forést Officer, 
West & South West 

GaroHills(T) Division, Tura 
-Cum 

Member secretary 
District Level Task Force. 

VIRO 

ANNE -

Disiopal Foreyt Officer, 
West & South West 

-Cum 

Feb., 202.. 

GaroHills(T) Division,Turas 
Member secretary 

District Level Task Force. 
Phone: 03651 295492 

Email: garohillsdiv@gmail.com 

ANNEXURE R/2 22
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Minutes of the Meeting of the District Level Task Force 
Date: 06.02.2025 
Time: 12:00 AM 

Venue: Ofice Chamber of the Deputy Commissioncr, l'ura 
Attendees: 

The list of officials and members present in the meeting is attached as Annexure-A. 
Proceedings: 
The meeting was chaired by Shri. Jagdish Chelani IAS, Deputy Commissioner-cum-Chairman of 
the District Level Task Force (DLTF). He welcomed all officials present and emphasized the mandate and objectives of the committee, which include: 

1. Prevention of Illegal Mining: The DLTF is responsible for identifying and preventing unauthorized mining activities within the district. 
2. Monitoring of Transportation: The committee oversees transportation routes to ensure that minor minerals are transported legally, with all necessary permits and documentation. 

3. Enforcement of Regulations: The DLTF enforces the Meghalaya Minerals (Preventio, 
Illegal Mining, Transportation, and Storage) Rules, 2022, which provide a framework for 
curbing illegal activities related to minor minerals. 

4. Interdepartmental Coordination: The DLTF facilitates coordination among departments 
such as Police, Forest, Transport, and Mining to ensure a unified approach against illegal 
mining. 

Key Discussion Points: 

The Chairman addressed various issues related to the illegal mining of minor minerals, 
particularly illegal sand mining. Key concerns discussed include: 

Environmental Impact: Illegal sand mining leads to riverbed degradation, loss of aquai 
habitats, increased flooding risks, infrastructure damage, and disruption of local 
ecosystems. The Chairman emphasized the need to curb such activities in the district. 
Recent National Green Tribunal (NGT) Case: The Chairman referred to the recent case 
registered by the New Delhi Bench of the Tribunal under Original Application No. 
919/2024/PB, based on the news article titled "Barricade Illegal Sand Mining Poses 
Threat to WGH Riverbank" published in The Shillong Timnes on 29.06.2024. 

The article highlighted the erosion of riverbanks near the Rongai Valley Project in 
Chibinang, West Garo Hills, Meghalaya. It alleged that a barricade in the middle of 
the river, near the proposed dam site, was exacerbating soil erosion and facilitati 
uncontrolled illegal sand mining. 

Shri. Ganesan P IFS, Member Secretary of DLTF was asked to update the committee on recent 
progress regarding the case. The Member Secretary apprised the members that: 

The Meghalaya State Pollution Control Board (MSPCB) conducted an inspection and 
identified 20 locations suspected of illegal sand mining. 
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A formal letter was sent to the Deputy Commissioncr, West Garo Hills, and the Divisional 
Forest Officer (DFO),. West and South West Garo Hills, requesting verification and 
confirmation of these locations. 

The inspection, led by the In-Charge Range Forest Officer of Hollaidange Range, found 
that: 

Some sites were located on privately owned premises. 
The remaining sites were along riverbanks, but the public was uncooperativ. i 
identifying landowners. 

Field Visit Report: 
Shri Baggio Ch. Momin MFS, Assistant Conservator of Forests (ACF), West & 

South West (T) Garo Hills Division, Tura, shared findings from his field visit to Chibinang on 
06.02.2025, where: 

52.5 CuM Quantity of illegally mined sand has been seized, for which nobody has 
claimed. Hence, the same will be legally auctioned and the revenue will be deposited. 
Upon ingquiry, no individual disclosed the identities of those involved. 
The Nokma or Gao Bura of the area was unavailable for questioning. 

Decisions Taken: 

After thorough deliberation and inputs from the DFO, ACF, and Superintendent of 
Police, the following resolutions were made: 

1. Formation of a Block-Level Task Force (BLTF): 
Members of the DLTF will nominate officials to constitute an Ad-hÍc Block-Level 
Task Force, headed by the Block Development Officer (BDO) of Demdema C & 
RD Block. 

The BLTF will investigate and iderntify individuals involved in illegal sand mini 
based on the MSPCB report and other illegal mining activities. 
The BLTF will submit a report within one week for further action. 

2. Environmental Compensation: 
The MSPCB shall compute and collect Environmental Compensation from 17 
offenders who were previously issued closure notices and the offenders who were 
going to be identified by the BLTE. 

3. Investigation of Illegally Mined Sites: 

If the illegal mining site is located on riverbanks or community land, the concerne 
Gao Bura/Nokma must be thoroughly investigated, as they have the authority to 
grant land access under their A'king jurisdiction. 

4. Legal Procurement of Minor Minerals: 

All government departments involved in construction activities must ensure that 
· minor minerals are sourced from legal suppliers so as to promote legal Sand 
mining. 
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Additional Recommendations: 

The Member Secretary highlighted that the district lacks legal sand mining leases or 
quarry permits, which leads to the procuremcnt of sand for government projects from 
illegal sources, discouraging potential applicants from obtaining legal mining leases. 
To address this, the committee proposed raising public awareness about the negat.¬ 
impacts of illegal sand mining and the legal process for obtaining mining leases. 
The Chairman directed the Forest Department to identify and engage an agency to assist 
the public in securing legal sand mining leases. 

It was decided that the next meeting will be scheduled after the Block-Level Task 
Force submits its report on this matter. 

The meeting concluded with a vote of thanks to the Chair. 

DMsgnatrat Officer, 
-Cum-) 

Member Secretary, DLFT 
West and South West 

Garo Hills, Meghalaya. 
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Date: 06.02.2025 at 12 pm 
Place: Office Chamber, Deputy Commissioncr, West Garo Hills 

S.No 

1. 

2. 

3 

4. 

5 

6 

7. 

8. 

9. 

Attendance Sheet for the meeting of District Level Task Forca 
(DLTE) for the NGT case 

Name and Designation 

Shri. Jagdish Chelani IAS., 
Deputy Commissioner cum 
Chairman, West Garo Hills 

Stdustiod 

Shri. Ganesan P IFS., 
Divisional Forest Officer cum Member Secretary, 

West and South West Garo Hills 

shi A. T. Samga, iPs 

MS, 

Dys4(ad) 

Signature 

sP, wqH 
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Inspection Report 

In pursuant of the District Magistrate’s Order for joint inspection on suspected 20 (twenty) 
locations identified by the Meghalaya State Pollution Control Board, Shillong of illegal sand 
mining in Chibinang Area under Demdema Block, vide Office Order No. PA.10/NGT/2022/26-
A Dated 11th February 2025, a field inspection was conducted on 14th& 17thFebruary 2025 by the 
Block Level Task Force as Constituted on 11th February 2025 vide order No. 
PA.10/NGT/2022/25. The findings of the joint inspection and enquiry are as follows: 

Observations:  

1. On the time of inspection, no one was seen extracting the sand and also on enquiry, it is 
found that the illegal extraction of sand was not carried out since the previous inspection 
by Meghalaya State Pollution Control Board. Whereas, the illegally extracted sand was 
visible at all the given 20 (twenty) locations at the banks of the river Ringgi.  

2. The 20(twenty) locations fall under the Gaon Buras of 3 (three) Localities, 
viz,.Puskunipara, Bholabhita and Bangalkhata localities. 

3. It appears that the mining was done largely using a cane basket carried by local 
individual and few by using pumping machines directly from the bank of the river 
Ringgi. 

4. It is also informed by the Gaon Buras/ local people that the extracted Sand is used mainly 
use for construction purposes at local level.  

5. The lists of names along with GPS locations and quantities of extracted sand present at 
the time of inspection have been enclosed as Annexure – I. 

6. Sheet pile or Iron Barricade observed installed in the middle of the Ringgi River near the 
abandoned dam has distracted the flow of the river, but it is not possible to establish the 
fact that it is linked with the illegal Sand mining in the areas. 

Identification of the perpetrators: 

1. During the inspection on 14th February, 2025 certain individuals were identified with the 
help of the GaonBuras, however many operators have fled upon the arrival of inspection 
team from the village due to which it is not possible to identify the perpetrator in person 
by the inspection team. 

2. Second joint inspection was conducted on 17th February, 2025 in coordination with local 
Gaon Buras, during this joint inspection, all the perpetrators came forward and accepted 
that they were involved in the illegal sand mining except for one location which was 
mentioned at Sl. No. 15 at Annexure – I.  

3. Almost all the people involved with the illegal sand mining have confessed and accepted 
the allegations against them about illegal sand mining. They apologize for the same and 
are willing to pay the penalties imposed upon them by the authority as stated in their 
statement.  

4. The Gaon Buras have expressed their willingness to help the inspection team in 
identifying the persons involved in illegal sand mining in their locality as and when 
required by the inspection team. The statements of Gaon Buras are enclosed herewith as 
Annexure – II (A, B &C).   

Actions taken: 

1. All the perpetrators have been identified by the joint inspection team. 
2. Quantifying the amount of sand present in those locations as mentioned in Annexure 

– I 
3. The statements of the perpetrators were recorded and illegally mined sand were 

seized by the Forest Department as per the rules and regulations. Statements are 
attached at Annexure – III(A to R). The seizer lists and indemnity bond prepared by 
the Forest Department are also attached here at Annexure – IV (A to S). 

4. Inspection team have sensitized the local people and Gaon Buras those present during 
the time of inspection about the legal process for sand miningas well as impact on 
environment particularly to the river due to illegal extraction of sand from the river. 

5. Inspection team has also directed the local people and Gaon Buras to inform the 
authority if they find any illegal sand mining in the areaimmediately. 
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SI. 
No. 

Name & Address Loca1on Qty. Lat Long 

Phone GPS 
1. Lt. Me'k Sheik, S/O. Lt. Akbar Ali 

Village: Puskanipara P.O Chibinang 
P.S: Phulbari  
Dist: West Garo Hills Meghalaya 

Puskanipara 
Chibinang 

3.00 m3 N = 25⁰ 879,75 
E = 090⁰ 072,91 

N = 25⁰ 52,784 
E = 090⁰ 04,373 

2. Shri: Abdul Baten, S/O Lt. Somed 
Mollah 
Village: Puskanipara P.O Chibinang 
P.S: Phulbari  
Dist: West Garo Hills Meghalaya 

Puskanipara 
Chibinang 

1.5 m3 N = 25⁰ 879,63 
E= 090⁰ 073,18 

N = 25⁰ 52,775 
E = 090⁰ 04,391 

3. Shri: Biju Mondal, C/O Bala Boax 
Village: Puskanipara P.O Chibinang 
P.S: Phulbari  
Dist: West Garo Hills Meghalaya 

Puskanipara 
Chibinang 

2.55 m3 N = 25⁰ 878,99 
E= 090⁰ 074,14 

N = 25⁰ 52,738 
E = 090⁰ 04,446 

4. Shri: Alomgir Ahmed. S/O, Shri: 
Johirul Hoque 
Village: Puskanipara P.O Chibinang 
P.S: Phulbari  
Dist: West Garo Hills Meghalaya 

Puskanipara 
Chibinang 

1.5 m3 N=25⁰ 876,669 
E= 090⁰ 074,67 

N = 25⁰ 52,603 
E = 090⁰ 04,481 

5. Shri: Saha Zamal Sheik ( Lengra), S/O. 
Shri: Khalek Sk 
Vill: Bholarbhita 
P.O: Chibinang, P.S: Phulbari 
Dist: West Garo Hills Meghalaya 

Bholarbhita, 
Chibinang 

1.00 m3 N = 25⁰ 86,997 
E= 090⁰ 07,487 

N = 25⁰ 52,200 
E = 090⁰ 04,494 

6. Shri: MD.Monirul Islam, S/O, Shri:  
MD. Abul Hussain  
Village: Puskanipara P.O Chibinang 
P.S: Phulbari  
Dist: West Garo Hills Meghalaya 

Bangalkhata, 
Chibinang 

0.5 m3 N = 25⁰ 869,20 
E = 090⁰076,41 

N = 25⁰ 52,151 
E = 090⁰ 04,582 

7. Shri: Aminur Islam, S/o Shri: 
Obejudin Sheik 
Village: Puskanipara P.O Chibinang 
P.S: Phulbari  
Dist: West Garo Hills Meghalaya 

Bangalkhata, 
Chibinang 

1.5 m3 N=25⁰ 868,204 
E=090⁰077,865 

N = 25⁰ 52,138 
E = 090⁰ 04,675 

8. Shri: Abul Hussain, S/O Shri: Kosar Ali 
Vill: Bangalkhata, P.O: Bholarbhita 
P.s: Phulbari 
Dist: West Garo Hills Meghalaya 

Bangalkhata 
Chibinang 
Agia road 
 Bridge 

3.00 m3 N = 25⁰862895 
E  = 90⁰083932 

N = 25⁰ 51,463 
E = 090⁰ 05,023 

9. Shri: Rashidul Rahman, S/O Shri: 
Fojor Rahman 
P.O: Bholarbhita, P.S: Phulbari 
Dist: West Garo Hills Meghalaya 

Bangalkhata 
Chibinang 

0.5 m3 N = 25⁰ 873,55 
E = 090⁰078,52 

N = 25.52414⁰ 
E  = 090.04714⁰ 

10. Shir:  Abdul Rakhif Sarkar, S/O Lt, 
Abdul Bari Sarkar,  
Vill: Bholarbhita 
P.O: Bholarbhita. PS: Phulbari 
Dist: West Garo Hills Meghalaya 

Bangalkhata,  
Chibinang 

 
2.5 m3 

N =25.872772⁰ 
E = 90.078768⁰ 

N = 25.52221⁰ 
E  = 090.04436⁰ 

List of Illegal Sand mining detected in Chibinang Area.         Annexure I 33
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11. Shri: Nazir Hussain, S/O 
Shri:Moyjuddin Sk 
Vill: Bholarbhita, P.O, Bholarbhita 
P.S: Phulbari 
Dist: West Garo hills Meghalaya 

Bangalkhata, 
Chibinang 

1.5 m3 N = 25.864998 
E  =90.084612⁰ 

N = 25.51540⁰ 
E  = 090.05045 

12. Shri: Rakibul Islam, S/O Shri Atowar 
Ali 
Vill: Charbatapara 
P.O: Moulakandi, P.S. Phulbari 
Dist: West Garo Hill Meghalaya 

Bangalkhata,  
Chibinang 

5.00 m3 N =25.865135⁰ 
E  =90.084705⁰ 

N = 25.51545⁰ 
E  = 090.05050⁰ 

13. Shri: Rakibul Islam, S/O Shri Atowar 
Ali 
Vill: Charbatapara 
P.O: Moulakandi, P.S. Phulbari 
Dist: West Garo Hill Meghalaya 

Bangalkhata,  
Chibinang 

10.00m3 N =25.865347⁰ 
E  =90.084928⁰ 

N = 25.51553⁰ 
E  = 090.05056⁰ 

14. Shri: Zaidul Islam, S/O: Misparuddin 
Vill: Bangalkhata 
P.O: Bholarbhita, P.s: Phulbari 
Dist: West Garo Hills Meghalaya 

Bangalkhata,  
Chibinang 

2.5 m3 N =25.865660⁰ 
E  =90.085110⁰ 

N = 25.51565⁰ 
E  = 090.05064⁰ 

15. Unknown Bangalkhata,  
Chibinang 

Nill N =25.866082⁰ 
E  =90.085297⁰ 

N = 25.51579⁰ 
E  = 090.05070⁰ 

16. Shri: Sopiqul Islam Mullah, S/O, Shri: 
Ajit Mollah 
Vill: Bangalkhata, P.O: Bholarbhita 
P.s: Phulbari 
Dist: West Garo Hills Meghalaya 

Bangalkhata,  
Chibinang 

15.00m3 N =25.866678⁰ 
E  =90.085580⁰ 

N = 25.52001⁰ 
E  = 090.05080⁰ 

17. Shri: Sopiqul Islam Mullah, S/O, Shri: 
Ajit Mollah 
Vill: Bangalkhata, P.O: Bholarbhita 
P.s: Phulbari 
Dist: West Garo Hills Meghalaya 

Bangalkhata,  
Chibinang 

3.00 m3 N =25.866740⁰ 
E  =90.085542⁰ 

N = 25.52004⁰ 
E  = 090.05080⁰ 

18. Shri: Ohedur Sk, S/O Shri: Abdul 
Samed 
Vill: Bangalkhata, P.O: Bholarbhita 
P.s: Phulbari 
Dist: West Garo Hills Meghalaya 

Bangalkhata, 
 Chibinang 

5.00 m3 N =25.866930⁰ 
E  =90.085517⁰ 

N = 25.52010⁰ 
E  = 090.05080⁰ 

19. Shri: Saha Zamal Sheik ( Lengra), S/O. 
Shri: Abdul Khalek 
Vill: Bholarbhita, P.O: Chibinang 
P.S: Phulbari 
Dist: West Garo Hills Meghalaya 

Bangalkhata,  
Chibinang 

2.00 m3 N =25.867197⁰ 
E  =90.085625⁰ 

N = 25.52019⁰ 
E  = 090.05083⁰ 

20. Shri: Abdul Kalam, C/O.Rohman Ali 
Vill: Kaimbatapara 
P.O Bholarbhita 
P.S : Phulbari 
Dist: West Garo Hills Meghalaya  
 

Near Rongai  
Valley Dam 

1.5m3 N =25.858272⁰ 
E  =90.085540⁰ 

N = 25.51297⁰ 
E  = 090.05079⁰ 
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No.

1

2

3

Annexure-VI

ST OF CASE COMPOUNDING ON ILLEGAL SAND MINING AND TRANSPORTATION OF

SAND � NDER DIVISIONAL FOPREST OFEICE, WEST & SOUTH-WEST GARO HILLS (T)
DIVISION, TURA, W.e.f JUNE 2024.

Name of Accd. Nature of Officc Order Amount realized on Quantity Amc.i Paid

llegality No. and Date FR, MMMRF and
DME, MC and
Compd. fee

3 6 7
Shri. Monirul

lllegal 0.0. No. 48 D. 1.232 CuM
Islam

transportation 02.05.2024 Rs. 30,805/ Amount paid.

Shri. Md.Abdul
and mining
llegal O.0. No. 87 Dt. 1.595 CuM

Ali
transportation 01.11.2024 Rs. 23,546/ Amount paid.

Shri. Babubani
Illegal sand 0.0. No. 09 Dt. Amount Not paidProdhan mining from 30.01.2025 Rs. 37,026/ 3.00 CuM under validity of

Shri. Nurul
Rongai date.

Illegal sand O.0. No. 09 Dt.
Azim from Rongai 30.01.2025 Rs. 36,400/ 1.5 CuM
Shri. Toyobor O.0. No. 07 Dt.
Rahman -do 30.01.2025 Rs. 36,400/ 1.5 CuM -do
Sk. Sahazaman 0.0. No. 08 Dt.

-do 30.01.2025 Rs. 36,400/ 1.5 CuM -do

Total: Rs. 1,69,772.00

List of the unclaimed seized sand and equipment in Hollaidanga Range.

Location Seizure Date Seized Property Quantity Seizure Report Remarks

Pumping Machine:
Bharat Shakti model no. Inos.

Rongai River, and manufacturer not Letter No.

Chibinang. 10.09.2024 visible. HD/40(A)2024
Section Pipes 5pieces 25/68dated

P. V.C. Pipes 3pieces
12.09.2024

Sand 11.500

CuM
Pumping Machine:
1. Usha: Manufacturer and

model no., photocopy
enclosed. 2nos. Letter No. HD/40

Puskanipara, 18.11.2024 2. Bharat: Manufacturer (AY2024-25/202
Chibinang. and model no. not visible.

dated 19.11.2024
Sand 2.5 CuM

Pumping Machine Letter No.
Model and manufacturer Ino. HD/40(A)/2024

Puskanipara, 08.02.2025 not visible. 25/341 dated

Chibinang. Sand 4.5 CuM 08.02.2025

DonaestOfficer,
West & Sodth-West

Garo Hills (T)Division, Tura.
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Memo No. B/16VIV 3694 98 

To: 

From: The Divisional Forest Officer, 

Sub: 

GOVERNNENT OF MEGIALAYA 
DTARTMENT OF FORESTS & ENVIRONMENr 

OFFICE OF THE DIVISIONAL FOREST OFFICER 
West & South-West Garo Hills (T) Division, Tura 

1 

West & South-West Garo 
Hills (T) Division, Tura. 

2 

Shri. Hashanuz Zaman, 
Vill: Bholarbhita, P.0. Chibinang, P.S. Phulbari, 

Point 

West Garo Hills. 

With reference to the subject cited above and in purSuance to Rule 10 of the Meghalaya Minor 
Mineral Concession Rules, 2016, and in pursuance to the Government Notification No. FOR. 135/2015/661 
dated 16 November, 2016, this Letter of Intent (Lol) is being issued for the purpose of the issue of mining 
lease in respect of the proposed sand mining site of 0.30 Ha area located ai Bangalkata, P.O. Chibinang, 
P.S. Phulbari, West Garo Hills, Meghalaya with the GPS co-ordinates as follows: 

Letter of Intent (Lol) under the Meghalaya Minor Mineral Concession Rules, 2016 for issue o 
mining lease based on your application dated 12.09.2023. 

Latitude 

N. 25°51'57.36" 
Longitude 

E. 90°05'04.52" 
E. 90°05 05.69" 

deened to be cancelled: 

Point 

3 

Dated Tura, the 

4 

Terms and Conditions 

Latitude 

N. 25°51'54.79" 
N. 25°51'56.83" 

in favour Shri. Hashanuz Zaman of vill: Bholarbhita, P.0. Chibinang, P.S. Phulbari, West Garo Hills. 
Meghalaya based on the inspection report submitted by the Range Forest Officer, Hollaidanga Range, 
Hollaidanga vide letter No. HD/101/2023/228 dated 28.1 1.2023 from the office of the undc1 signed. subject 
to the following terms and conditions: 

N. 25°5 1'54.57" 

Dec., 2023. 

Longitude 

1. This Letter of Intent and subsequent issued of aforementioned mining lease shall be subject to the 
provisions of the Meghalaya Minor Mineral Concession Rules, 2016 as amended from time to tine. 

2. Shri. Hashanuz Zaman of vill: Bholarbhita, P.0. Chibinang, P.S. Phulburi. West Garo Hill. 
Meghalaya shall be issued mining lease in respect ofthe pfoposed site with the above mentioned GPS 
co-ordinates located at Bangalkata, P.0. Chibinang, P.S. Phulbari, West Garo Hills, Meghaluya only 
upon satisfactory fulfilment of the requirements as stipulated in the said rules, which among oliers 
includes submission of the following dqcuments to the office of the undersigned within a period of 6 
(six) months from the date of issue of this letter of intent (Lol). failing whicl this letter of intent shall 

E. 90°05 04.66" 
E. 90°0503.09" 

Mining Plan duly approved by the Officer of the Director of Mineral Resources duly authorised 
by the Government for the purpose. The Mining Plan shall be prepared by a person empanelled 
with the Meghalaya State Government or other State Governments or the Central Government 
with the qualification and experience as laid down in Rule 19(2) of the Meghalaya Minor Mineral 
Concession Rules, 2016. 
Environmental Clearance under the Environmental (Protection) Act, 1986 rom the State 

Environment Impact A ssessment Authority (SEIAA), as per extant rules and regulations. 
Consent to Establish under the Water (Prevention & Control of Pollution) Act, 1974 and Air 
(Prevention & Control of Pollution) Act, 1981 from the Meghalaya State Pollution Control Board. 
Shillong. 

Security Deposit as prescribed under Rule 15 ofMMMCR, 2016. 

Clearance from Revenue and Disaster Management Departnent wherever applicable under the 
Meghalaya transfer of Land (Regulation) Act, 1971. 
Self-declaration Form for due adherence of labour laws and labour safety standards. 

This is for the favour of your kind inforimation and necessary action. 

3. Violation of any stipulated conditions as laid down under provisions of MMMCR, 2016 shall entail 
cancellation of the LOI. 

D2 Wee Seathes MrOcer, 
CaroilisDis, u! 
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No. A/16/V 
Copy to: 

Copy to: 

817 

No. B/16/V 3644-9 

4 

-2 

The Conservator of Forests (WL&T), Garo Hills Circle, Tura, for tlhe favour of kind inforation. 

favour of kind information and necessary action. 

Dated 'Tura, the 

for kind information and necessary action. 

Dee., 2023. 

D or officer, 
West & Soh-West 

1. The Member Secretary, Meghalaya State Pollution Control Board, Meghalaya, Shillong, for the 

Forestilla, 
Tura - 79.4 002 

Garo Hills (T) Division, Tura 

Dated Tura, the 

2. The Member Secretary, State Environment Impact Assessment Authority (SEIAA), Meghalaya, Shillong for the favour of kind information and necessary action. 
3. The Divisional Mining Officer, Directorate of Mineral Resources, East Garo Hills, Williamnagar, 

Dec., 2023. 

The Range Forest Officer, Hollaidanga Range, Hollaidanga for the favour of kind information. 

Diyisina o West & 
t Officer, 

h-West 
Garo Hills (T) Division, Tura. 

Phone: 03651 295492 
Email: garohillsdiv@gmail.com 
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To: 

Memo No. B/16/VW 3 8 

Sub: 

Ref: 

OFFICE OF THE DIVISIONAL FOREST OFFICER 
West & South-West Garo Hills (T) Division, Tura 

GOVERNMENT OF MEGHALAYA 
DEPARTMENT OF FORESTS & ENVIRONMENT 

Shri. Hashanuz Zaman 
Vill: Bholarbhita 

Copy to: 

P.O. Chibinang &P. S. Phulbari, West Garo Hills. 

Renewal of Letter of Intent (Lol) �  Reg. 
1. No. B/16/VII/3694-98 dated 15/12/2023. 
2. No. B/16/VIL/1281 dated 12.06.2024 

No. A/16/VIW 5? 
Copy to: 

With reference to the subject cited above, it is to inform you that the earlier issued 
Letter of Intent (Lol) under Meghalaya Minor Mineral Concession Rules, 2016 for the purpose of the issue of mining lease in respect of the proposed sand mining site of 0.30 Ha area located at Bangalkata, P.O. Chibinang & P.S. Phulbari, West Garo Hills, Meghalaya vide letter under reference is being renewed for period of 6 (six) months from the date of issue of this letter. This is for favour of your kind information and necessary action. 

kind information. 

No. B/16/VII/39 - H| 

sRON 

Dated Tura, the 3/ Jan., 2025. 

The Conservator of Forests (WL&T), Garo Hills Circle, Tura, for the favour of 

DivisBøtAl e Officer, 
West & South West Garo 

Hills(T) Division,Tura 

Forestilla, 
Tura - 794 001 

Dated Tura, the 3/ Jan., 2025. 

Divsopal st Officer, West & South-West 
Garo Hills (T) Division, Tura 

Dated Tura, the 3/ Jan., 2025. 

1. The Member Secretary, State Pollution Control Board, Meghalaya, Shillong, for the 
favour of kind information and necessary action. 

2. The Member Secretary, State Environment Impact Assessment Authority (SEIAA), West 
Garo Hills District, Tura, for the favour of kind information and necessary action. 

3. The Range Forest Officer, Hollaidanga Range, Hollaidanga for the favour of kind 
information. 

DiaEOffet, West & South-West 
Garo Hills (T) Division, Tura. 

Phone: 03651 295492 
Email: garohillsdiv@gmail.com 

77
546



ed 19/07/2024 

Dject: 

Madam, 

File No: MUSEACSEIAAPP/WGHW23/2024 

Ministry of Environment, Forest and Cimate Change 
(0ssucd bý the State Environment Impact Assessment Authority(SEIAA), 

HASHANUZ ZAMAN 
BANGALKHATA SAND MINE 

hashanuzsand@gmail.com 
CO ALi AKBOR SARKER, HOUSE NO. 118, BHOLARBHITA, WEST GARO HLLS, 
MEGHALAYA- 794104 

Government of India 

Grant ofEC under the provision of the EIA Notification 2006-regarding. 

This is in reference to your application for Crant of EC mder the pravision of the EIA Ngifcotioz 
2006-regarding in respect of project BANGALKHATA SAND MINE Submitted to Ministry vide 
proposal number SIAMIMIN/465471/2024 dated i4/03/2024 

) EC Ideatification No. 
(n Fle Ne. 

MEGHALAYA) 
** 

2. The particulars of the proposal are as below : 

{) Clearance Type 
(tv) Category 
() Project/Activity incuded ScheduBe No. 
(vü) Name of Project. 

(x) Issuing Authority 

(vii) Name of Company/Organization 
(ix) Location of Project (District, State) 

(ri) Appicability of General Conditions 
(xii) Applicability of Specific Conditions 

EC24C0107ML5614308N 
MUSEACÍSELAAPP/WGH/23/2024 
EC 
B2 

l{a) Mining of minerals 
BANGALKHATA SAND MINE 
HASHANUZ ZAMAN 
WEST GARO HILLS, MEGHALAYA 
SELAA 

yes 

In view of the particulars given in the Para I above, the project praposal interalia inchading Form-1(Part Å and B) were 
submitted to the Ministry for an appraisal by the State Expert Appraisal Committee (SEAC) in the Ministry under the 
provision of ELA notification 2006 and its subsequent amendments. 

The above-mentioned proposal has been considered by State Enviroment Impact Assessnent Authority(SEIAA) in 
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the meeting hcld on I0062024. The minutes of the nccting and all thc Application and documeuis suboitked í(viz. 
Form-I Part A, Part B, Part C ElA, EMP)] are available on PARIVESH portal which can bc accessed by scanning the 
OR Code above. 

3. The brief about contiguration of planticquipment, products and byproducts and salient feztures of the project along 
with environmcnt scttings, as submitted by the Project proponent in Forn-1 (Part A, B and C)/ELA & EMP 
Reports/presentcd during SElAA are annexed to this EC as Annexure (I). 

6. The SEIAA, in its 'meeting held on 10/06/2024, bascd on information & clarifications provided by the project 
proponent and after detailed deliberations recomincnded the proposal for grant of EC under the provision of EIA 
Notification, 2006 snd as mendcd thercof subjcct to stipuiation of specific anú geierai conditions as deiaile£ in 
Annexure (2). 

7. The SELAA has examined thc proposal in accordance with the Environment Impact AssessBIEnt (EIA) Notification, 
2006 & further amendments thereto and after accepting the recommendations of the State Expert Appraisal Committee 
hereby decided to grant EC for instant proposal of M/s. HASHANUZ ZAMAN under the provisions of ELA 
Notification, 2006 and as anended thereof. 

8. The Ministry reserves the right to stiplate additional conditions, if found necessary. 
9. The EC to the aforementioned proect s under prOvisioRs af EIA Notication, 2006. t does not tantamount to 

approvais/consent/permissions etc. required to be cbtained under any other ActRule'regalation. The Project Proponcnt 
is under obligation to obtain approvals /clearances under any other Acts/ Regulations or Statutes, as applicable, to the 
project. 

10. This issues with the approval of the Competent Authority. 
11. A. Standard Conditioas 

I. Stafutory compiance 
1) This Environmental Clearancc (EC) is subject to orders/ Judgment of Hon'ble Supreme Court of ndia, Hon'ble 
High Court, Hon'ble NGT and any other Court of Law, Common Cause Conditions as may be applicable. 
2) The Project proponent (PP) shall cosmply with all the statutory requirements znd judgnent of Hor'ble Supreme 
Court dated 2ad August, 2017 in Writ petition (civil) No. 114 of 2014 in natter of Common Cause versus Union of 
India &ors before commencing the mining operations. 
3) The State Goverament concerned shall ersure that mining opeation shal# not be commenced till the entire 
compensation levied, if any, for illegal mining paid by the Project Proponent through their respective Department of 
Mining & Geology in strict compliance of Judgment of Hon'ble Supreme Cout dated 2nd August, 2017 in Writ 
Petition (Civil) No.l14 of 2014 in matter of Common Cause versas Unicn of india & ors. 
4) PP shall obtain Consent to operste after grant of EC and effectively inplernent al the conditions stipulatod thercin. 
The mining activity shall not comnence prior to cbtaining Consent to Establish/ Consent to operate from the 
concerned State Poliution Controi Board/Committee. 
5) The PP shal! adhere to the provision of the Mines Act, 1952, Mines and Minera! (Developmeat & Regulation), Act, 
2015 and ules & regulations made there under. PP shall adhere to various circalars issued by Directorate General 
Mines Safety (DGMS) and Indian Burean of Mines from time to time. 
6) The Project Proponent shall obtain consents from all he concerned knd owrers, before start mining operations, as 
per the provisions af MMDR Act, 1957 and rales made there under in respect of lands which are not owned by it. 

T) The Project Proponent shail follow the mitigation mcasues providcd in MoEF&CC's office Memorandum No. Z 
1013/57/2014-1A.II (M), dated 29thOctober 2014, titled � Impact of mining activities on Habitations-ssues relatcd to 

the mining Projccts wherein Habitations and villages are the part of mine lease areas or Habitations and villages are 
surrounded by the mine lease area". 
8) The Project Proponent shall obtain necessary prior permission of the competent authorities for draw] of requisite 

quantity of susfacc water and from CGWA fof withdrawal of ground water for project. 
9) A copy of EC lettcr will be marked to concemed Panchayat! local NGO etc. if any, from whom suggestion / 

representation has bcen received while processing the proposal. 
10) State Polution Cantrol Board shal, be responsible for di_play of this EC letter at its Regional Office, District 
Industries Centre and Collector's office/ Tehsildar's office for 30 days. 
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11) The projcct Authoritics should widcly advertisc shall be responsible for display of this FC letter by printing thc 
same in at lcast two local ncwspapcrs, onc of which shall be in vernacular language of the concerncd area. The 
advertiscmcnt shall be donc within 7 days of the issuc of the clcarance lettcr mcntioning that the instant project has 
bocn accorded EC and copy of the EC letter is available with the Statc Pollution Control Board/Committece and weh 
site of the Ministry of Evironmcnt, Forest and Climate Change (NSLRarikeshua.¢n), A copy of the advertiscment 
may be forwarded to the concerned MoEF&CC Regional office for compliance and record. 
12) The project Proponent shall inform the MoEF&CC for any change in ownership of the mining lcasc. In case there 
is any change in ownership or mining lease is transferred than mining operation shall only be carried out afer transfer 
of EC as per provisions of the para ll of ELA Noification, 2006 as amended from tirne to time. 
13) The mining lea_e holders shall after ceasing mining operations, undertake re-grassing the mining areas and any 
other area which may have been disturbed due to their mining activities and restore the land to a condition which is ft 
tor growth of fodder, tiora, fauna, etc. 
II. Air quality moaitoring and preservation 
1) The Project Proponent will mdertake Ambient Air Quality Monitoring, especially on air pollution viz. PM19. 
PM2.5, NO02. CO and S0; etc. as per the methodology mentioned in NAAQS Notification No. B-29016/20/90/PCVI, 
dated 18.11.2009 covering the aspects of transportation and use of heavy machinery in the impact zone. 
III. Water qualitv monitoring and preservation 
) Regular monitoring of the flovw rate of the springs and perennial nuiiahs flowing in and around the mine lease shal 
be carried out and records maintain. The natural water bodies and or streams which are flowing in an around the 
village, should not be � isturbed. The Water TabBe should be rurtured so as not to go dowa beBow the pre-mining 
period. in case of any water scarcity in the area, the Project Proponent has to provide water to the villagers for their 
use. A proision for reguiar monitoring of water in open � ug wall located in village shouBd be ircarporated to ascertain 
the impact of mining over ground water tabie. The Report on changes in Ground water level and quality shall be 
subnited on six-monthiy basis to the Regional Office of the Ministry, CGWA and State Groundwater Department/ 

: State Polution Controi Board. 

2) Project Proponent shall regularly monitor and maintain records w.rt ground water level and quality in and around 
the mine lease by establishing a network of existing wells as wells as well as new piezo-neter installations during the 
mining operation in consultation with Central Ground Water Authority/ State Ground Water Developraent, The Report 
on changes in Ground water level and quality shall be submited on six-monthly basis to the Regiona! Offce of the 
Ministry, CGWA and state Groundwater Departrnent/ State Pollution Control Board. 
3) The Project Proponent shal! undertake regular monitoring of natural water courselwater resources/ springs and 
perennial mllabs existing/ flowing in and around the mine lease nd maintain its rccords. The project proponent shall 
undertake regular monitaring of water quality upstream and downstream of water boies passing within 
nearby/adjacent to the mine lease and maintain its records. Suffcient number of guilies shalH be provided at 
appropriate places within the lease for managenent of water. PP shall catryout regular monitoring wr.t. pH and 
included the same in monitoring plan. The paraneters to be monitoed shall include their water qualhty vis-à- vis 
suitability for usage as per CPCB citeria and flaw rate. It shall be ensured that no obstruction and/ or ateration be 
made to water bodies during mining operations without justification and prior approval of MoEF&CC. The nonitoring 
of water courses/bodies existing in lease area shali be carried out four times in a year viz. pre-mor500n (April-May), 
monsoon (August), post-monsoon (November) and winter (Jamary) and the record of monitored data may be sent 
regularly to Ministry of Environment, Forest and Climate Change and its Regional office, Ceniral Ground Water 
Authority and Regional Director, Central Ground Water Board, State Polkution Control Board and Central Pollution 
Control Board. Clearly showing thc trend analysis on six-monthly' basis. 
4) Project Proponent shall plan, develop and implement rainwater harvesting measures on long term basis to augment 
ground water resources in thc area in consultation with Central Ground water Board/State Groungwater Department., A 
report on amount of water reciargcd nceds to be submitted to Regional Ofice MoEF&CC annually. 
5) The water balancerwater anditing shall be caried ont and measure for reducing the consumption of water shall be 
taken up and reported to the Regiona! Office of the MoEF&CC and State Pollution Control Board/CoMmitec. 
IV. Noise and vibration monitoring nd prevention 
1) The Peak particle velocity at 500m distance or with)n the nearest habitation, whichever is closer shall be monitored 
pernodically as per applicable DGMS guidelines. 
2) The illumination and sound at night at project sites disturb the villages in respect of both human and animal 
population. Consequent sleeping disorders and strcss may affect the health in the villages located close to mining 
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operation. Habitations have a right tor darkness and minimal noisc levcls at night. PPs must cnsurc that the biologicai 
clock of the villages is not disturbed; by orienting the lybdlights/ masks away fron thc villagcrs and keeping thc noise 
levels well within the prescribed limits for day /night hours. 
3) The Projcct Proonent shall take measures for control of noisc levcls hclow 85 dB in the work environment. The 
workers engagcd in opcrations of HEMM, ctc. should be provided with car phugs rmuffs. All personnel including 
laborers working in dusty ancas shall bc providcd witlh prolcctivc respiralory devices along with adequate training, 
awarencs and infonation on safctv and hcalth aspects. The PP shall be hekd responsible in casc it has bcen found that 
workers/ personals laborers are working without personal protcctive cquipment. 
V. Mining pian 
1) The project Proponent shall adhee to the working parameters of mining plan which subittcd at the time of EC 
appraisal wherein year-wise plan wIS Mentioned for total excavafion i.c, quantum of minerals, waste, over burden, 
inter burden and top soil etc. No change in basic mining proposal like mining technology, total excavation, mineral & 
waste production, lease area and scope of working (viz nethoi of mining, overburden & dump managcnení, OB & 
dunp mining, minera! transportation mode, ultimate depth of mining etc.) shall not be carricd out without prior 
approval of the Ministry of Emvironment, Forest and Climate Change, which entai! adverse environmental impacts, 

even if it is a part of approved mining pian modified after grant of EC or anted by Suate GoV, in the form to Short 

Term Permit (STP), Query license or any other name. 
VI. Land Reclamgtion 
1) The reject/waste generated during the mining operations shail be stacked at earmarked waste damp site(s) only. The 
physical parameters of tne waste dunps ike height, width and angie of sBope shall be governed as per the approved 
Mining Plan as per the gidelinesícirculars issued by DGMS wIÍ safety in nining operations shall be strictly adhered 
to naintaia stabiity to maintain stabitity of waste � uraps. 
VIL Transprtation 
1) No Transportatin of the minerais shali be allowed in case of rosds passing trougk villages/ habitations. In such 

cases, PP shall coS0TIct a 'hypass road for the pupose of transportation of the minerais leaving an adequate gap (say 

at least 200 meters) so that the adverse impact of sound and dust along with chances of accidents couid be miigated. 

All costs resulting from widening and strengthening of existing public To2d network shal! be borne by the PP in 

consultation with nodal State Govt. Department. Transportation of minerals throuh road movement in case oÉ existing 
village! Tural roads shai! be allowed in consultation with nodal State Govt Departmet oniy after required 

strengtheing such that the carying capacity of roads is increased to handBe the traffc load. The poihution due to 

transportation load on the envionment wil be effectiveBy controlled and water sprinkding will also be done regularly. 
Vehicular emissions shall be kept under control and regularly monitored. Project shonid obtain Pollution underControi 

(PUC) certificate for all the vehicles fron authorized polhution testing centers. 
VII. Green Beit 
1) The Project Proponent shall caryout plantationi aiforestaton, aouBd water body, aiong tne roadsides. in 

community areas etc. by panting the native species in consuBttion with he State Forest Department/ Agriculture 
Departrnent/ Rural deveiopnent departncat/ Tibal Wcifare Departrncnt Gran Panchayat such that only those species 
selected which are of use to the locai people. The CPCB guidelines in tHis Tespect snaii aiso be adhered. Adequate 

budgetary provision shall be nade for protection and care of trees. 
IX. Pubic hearing snd kun heaith issues 
I) The Project Proponent shall conduct Periodical nedical examination of the workers engaged in the mining 

activities, as per the DGMS guidelines. PP shall also caryoat occupational health check-ups in respect of workers 
which are having almenis ike BP, diabetes, babitual saoking, etc' The check-ps shall be undertaken once in six 

months and necessary rermediai/ preventive measures be taken. A status eIort on the same may be sent to MoEF&CC 

Regional office on half-yearly basis. 
2) The Project PrOPOnCni must denmonstrate commitmcnt to work towards Zero Harm' from thei nining activities and 

carry out Health Risk Assessment (HRA) for identification workplace hazards and assess their potential risks to hcalth 
and determine appropriate control measures to prgtect the. hcalth and wellbcing of workers and ncarby cormmunity. The 
proponent shall maintan accurate and systematic records of the HRA. The HRA for neightborhood has to focus on 

Public Heaith Problems like Malaria, Tubercoiosis, HV, Aremia, and Diarhea in children under five, respratory 
infections due to bio mass cooking. The proponent shall also create awareness and educate the nearby community and 
workers for Sanitation, Personal Hygiene, Hand washing, not to defecate in open, Women Health and Hygiene 
(Providing Sanitary Napkins), hazard af tobacco and alcohol usc. The Proponent shall carryout base line HRA for all 
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the category of wvorkers and thercafter cvery five vcars. 
3) The Project Proponent shall ensure that Pcrsonncl working in dusty arcas should wear protcctive rcspiratory devices and they should also bc provided with adequate training and infomation on safety and health aspects. X. Corporate Environnent Responsibility (CER) 

1) The activities and budgct carmarked for Coporate Environment Responsibility (CER) as per Ministry's 0.M No. 22-65/2017-LA. II (M) dated 01.05.2018, should be kept in a separate bank account. The activitics proposed for CER shall be implcmcnted in.a timc bound manner and annual report of implementation of the sanme along with documentary proof vìz. photographs, purchase documents, latitude & longitude of infrastructure, should be submited to the Regional Office MoEF&CC, Shillong and the Deputy Commissioner concerned annually along with audited statement and also copy of the same be furnished to the SEIAA. 
XI. Miscelianeous 
1) The Project Proponeat shall prepare digital map (land use & land cover) of the entire lease arca once in five years for the purpose of monitoring land use pattern and submit a report to the SELAA and the Regional office of the MoEF&CC, Shillong. 
2) The Project Authorities shouid intorm to the Regional Office regarding date of financial closures and tinaB approval of the projcct by the concerned authorities and the date of stat of land developnment work. Copy of the same shall be forwarded to the SEIAA. 
3) The Project Proponent shall submit six monthly copliance reports on the status of the impienentation of the stipulated environmental safeguards to the MoEF&CC, Regionai office, Shillong, the Regional Office Central Polution Controi Board, Shiliong and Meghalaya State Pollution Control Board with intimation to the SEIAA. 4) As per the State Govt. letter No.FoR 68/2014/524 dtdj4,12.2015, PP tÍ contribute@ 10% of the sale proceeds and shoukd be deposited to the respective Divisionai Forest ofticer (Territorial) at the time of colection of forest royalty in the name of Meghalaya Minar Mineral Reclarnation Fund (MMMRF). 5) The conceTn� d Regionai Offce gf the MoFEF&CC shall randonly monitor compliance of the stipelated condiions änd forward a copy of the Monitoring Report to the SEIAA. The project authorities should extend ful! cooperation to the MoEF&CC officer(s) 
6) The Environmenta! Clearance does not absolve the applicant'proponent of his cbligation'requirement to obtain other statutory and administrative clearances from other statutory and administrative authorities. Conditions stipulated by these Statutory/Government authorities shall be complied. 

Copy To 

1. The Principal Chief Conservator of Forests and HoFF Meghalaya, Shillong, for information. 
2. The Deputy Director General of Forests (C, Regiona! Office, NEZ, Ministry of Environment, Forests & Climate Change (MoEF&CC), Law--sib, Lumbatngen, Sawlad, Near MTC. workshop, Shillong- 793 021, for information and necessary action. 

The Secretary to the Govt ofMeghalaya, Mining & Geology Dept., Shillong forinformation. 
4. The Deputy Commissioner. West Garo Hiils, Tura for information and necessary action. 

5. The Divisional Forest Officer. West, Soath and South West Garo Hills (T) Division, Tura for information and 
necessary action. 

6. The Divisional Mining Oicer, East Garo Ililis, Williamagar for infornaticn. 
7. The Member Secretary, State Expert Appraisal Committee, Meghalaya for information. 
8. The Member Secretary, Meghalaya Pollution Control Board, 'Arden', Lumpyngngad, Shillong- 793 014 for information and necessary action. 

Specifie EC Conditivns for (Mining Of Minerals) 

AneXUre I 
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1. Specific Additional Conditions 

1. 

1.2 

13 

14 

15 

1.6 

1.7 

1.8 

1.9 

1.10 

1.11 

1.12. 

1.13 

1.14 

I.JS 

1.16 

S. No EC Conditions 

The proponcnt shall comply with the "Sustainable Sand Mining Managemeni Guidelines, 2016" and 
Enforcement & Monitoring Guidelines for Sand Mining 2020 issued by the MoEF&CC, Gol. 

The prject propoDent will ensurc ncceSsary protection neasures around the mine pit, waste dumps. 

No sand mining activity shall be carried out during the rainy days. 

It shali be ensured tyat sand mining does not in any way disturb the flow patern of the river water. 

Sand quIIying shali not be caried out in streams within 15 meters oz s of the width of the stream 
bed from the bank, whichever is more. 

Send mining shai! not be caried out within 50tm of any existing structure such as bridges, dams, 
weis, ground waier extraction structure(s) either for irigatica or drinking water purpOses, or any 
other cEOSs drainage stucture. 

Sand mining operatios shall not aficct the existing sources for irigation or drinking 
industrial pupase. 

water of 

Vehicies carryig sand shall not pBy over the flood banks except at crossing points or bridges 
meta! road. The ermissions from the vehicles shail be maintained within the emission norms. 

The depth of sani mining shall not exceed 1 n and the thickness of tie sand in the mining area 
shall be more han ó m even after extraction of sand 

OT OD a 

To assess the sad thickncSs, the Mining & GeoBogy Department shall map out the area establishing 

the width and depth / thickness of the sand. 

The trucks shal! be covered with Tapaulin to minimize dust sand particie emissions. The 

proponent shall provide alternate Oads for traaspartation of sand to avoid dust pollution & 
accidents to the viilagers, as comnitted 

Personael workingg in the project shall be providted with personnel protection devices such as masks, 
gloves etc. 

Sand mimng shall not be caied ot below the ground watcI table uiz any cHCnstances. 

The project proponent shall aie eressary neAHes tb ensuT no z� verse inpacts due to mining. 

operatioas oa çe umm habitation eisting nearOy. 

GPS coordirates ofcach piliar should be carvcdpainted cdearty an the pillas with Red coiour. 

A board highlightiag the ane of proect and project proponenf location name, total area of the 

mine, datc of issue of EC by SEi¢Á and CTO & CTE bN MSPCB should be insialied al the 

entrance to the mining sie and cleary visibBe. 
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1.17 

S. No 

Details of Products & By-products 

lFencing of the bOundary of site with mininum two strands of barbed wire or ordinary split bamboo fencing is to be erected all around the periphery of the approved mining area. 

Name of the produet /By 
product 

Jboulder stone 

Product/ By 
produet 

bouider stone 

Quznity 

EC Conditions 

4538 

URit 

Tons par Anaa 
(TPA) 

Mode of Transport!/ 
Transmissiou 

Road 

Validity unknown 
Member Secretary, SEIAA 

Annexure 2 

Diqitally Signed by : Badonlang Wahlang IFS 

Date: 26/07/2024 

Remarks 
(eg. CAS 
number) 
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Date 0302/2025 

To. 

Sabject: 

Sir/Madam. 

Ministry of Environment, Forest and Climate Change 
(Issued by the State Environment Impact Assessment Authority(SEIAA). 

HASHANUZ ZAMAN 

File No: MLSEACSEIAA/PP/WGH/92/2024 

CO AL! AKBOR SARKER, HOUSE NO. I18. BHOLARBHITA. WEST GARO HILLS. 
MEGHALAYA 

Grant of Corigendun of Environmenai Clearance (EC) to the proposed Project -egarding 

This is in reference to your application for Corigendum to EC submited to Ministry vide proposai 
number SLAMLMIN S03559/2024 dated 3O/10 2024. 

(i) Unique Identification No. 
(iü) File No. 

Government of India 

2. The particulars of clearance granted against which the corrigendum is sought are as under: 

(iüü) Ciearance Type 
(iv) Category 

MEGHALAYA) 
*** 

(vii) Name of Project 
(v) Project/Activity Inciuded Schedule No. 

(vii) Name of Company/Organization 
(ix) Location of Project (Bistrict, State) 
(x) Issuing Authority 

SIA/MUMIN/503559/2024 

EC24C0107ML5614308N 
MUSEACSELAAPP/WGH92/2024 

Application of corigendum- EC 
B2 

1{a) Mining of minerals 
BANGALKHATA SAND MINE 

HASHANUZ ZAMAN 
MEGHALAYA 
MOEF&CC 

3. Details of corrigendum sought vide aforesaid appication are as under. 
Sr.No Description as per approved clearance Coigendum sought 

In Annexure -2 part of corrigendum (Details of Product and Corected Detail- Name of Product ProductBy 
By -Product ),&nbsp; In product and By-product column Product Quantity/ Capacity Unit Mode of 
Boulder Stone given instead of that "Sand mine" will be transport transmission Sand Sand 4538 Ton 
there.&nbsp; Road &nbsp; 

4. The Ministry of Environment. Forest and Climate Change has examined the request subrnited to Ministrv for the 
aforementioned factual correction. Based on the detailed deliberation, Ministry hereby accords corrigendum to EC 
issued vide dated 30/10/2024 subject to compliance of Terms and conditions stipulated in aforesaid letter. 
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5. Hence, the word "Boulder stone" mentioned in the Details of Product in thc cxisting EC shall be rcad as "Sand". 

Copy To 

1. The Deputy Commissioner, West Garo Hills, Tura for information and necessary action. 
2. The Divisional Forest Officer, West, South and South West Garo Hills (T) Division, Tura for information and 

necessary action. 
3. The Member Secretary, Meghalaya Pollution Control Board, 'Arden', Lumpyngngad, Shillong 793 014 for 

information and necessary action. 
4. The Member Secretary, State Expert Appraisal Committee, Meghalaya for information. 

SIAMLUMINS03559/2024 

Signature Not Verified 
Digitally Signed by Badghlang Wahlang IF` 
Member Secretary, seÍAA 
Date: 05/02/2025 
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Avijit Mani Tripathi <avijitmani@gmail.com>

O.A. No.170/2024 (EZ)- Affidavit on behalf of Resp. No.2- State of Meghalaya
1 message

Avijit Mani Tripathi <avijitmani@gmail.com> 28 February 2025 at 15:21
To: Surendra Kumar <surendra_kr15@rediffmail.com>, Anamika Pandey <legumjure@gmail.com>, enatoli sema
<enatoli@gmail.com>

Sir/Ma'am,
Please find attached an advance copy of the reply being filed in the subject case on behalf of impleaded Resp. No.2-
State of Meghalaya.

Regards,
Avijit Mani Tripathi
Advocate on Record
Supreme Court of India
B 17, Fourth Floor, Jangpura Extension
New Delhi-110014
Ph.011-43582788, 9958537705

OA 170 2024 EZ Resp. No.3 affidavit.pdf
11387K
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